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ORDER

This is an appeal by the assessee against the order of Ld. CIT(A)
dated 15.11.2018. The assessee has taken various grounds of
appeal which is in the form of facts of the case. However, the crux
of grounds of appeal is the action of the Ld. CIT(A) by which he
has confirmed an addition of Rs. 16,65,000/- which the AO had

made on account of deposits in his bank account.

2. At the outset, the assessee stated that he is an old person of
80 years and his three sons used to help him financially and one
of his son is a citizen of Ireland and another is British citizen and

third is a Doctor in the Government Medical College in Delhi and
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these all my sons had been helping financially for the purpose of
constructing a house in my native village in Punjab. However, due
to sudden death of my brother, I did not construct the house and
had to deposit the entire amount laying with me in the bank
account which the authorities below have wrongly added to my
income. It was submitted that the passport copies of my sons and
the confirmations by them confirming therein the financial
support of me were filed but the authorities below have rejected

the same.

3. The Ld. DR, on the other hand, submitted that assessee
could not substantiate that the payments deposited by him in the
bank account were received by him from his children as the
authorities below clearly held that the visits of the sons and their
wives happened only after the deposit of money in the bank. The
assessee in his rejoinder stated that before their arrival my sons
used to send me money through relatives and whenever he visited
them in foreign countries, he was given money by sons. Therefore,
it was prayed that the addition sustained by Ld. CIT(A) may be
deleted.

4. I have heard the rival parties and have gone through the
material placed on record. I find that the Assessing Officer did not
believe the written confirmations filed by his sons as he had held
that no specific instance and amount was mentioned by the sons
of the assessee and moreover, the authorities below has held that

the money was deposited before the visit of sons and their wives.
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The contention of the assessee that money was kept by him for
construction of a house was also not accepted by the authorities
below. However, keeping in view the facts and circumstances of
the case, and the fact that the children of the assessee were well
settled. I, feel that one more opportunity should be given to the
assessee to substantiate the source of funds. In view of the above,
I set aside the issue to the office of the Assessing Officer who
should re-adjudicate the issue after hearing the assessee.
Assessee will be at liberty to file any other evidence to substantiate

his claim.

5. In view of the above, the appeal filed by the assessee is

allowed for statistical purposes.

Order pronounced in the open court on 23/05/2019

Sd/-
(T.S. KAPOOR)
ACCOUNTANT MEMBER
Dated: 23.05.2019
*Kavita Arora
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